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ModJAeA Nera4i Ir.riIaUOn Project 
Report 

6786. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION be pleased to :-;tate: 

(a) whether the Government of 
India have received the modified 
Neradi Irrigation Project Report 
ducy accep!1ed by tbe QQvernments 
Of Andhra pradesh and Orissa from 
Government of Andhra Pradesh; 

(b) if so, the extent of areas and 
villages likely to be submerged in 
Andhra Pradesh and Orissa and 
protection suggested in the report; 
and 

(C) number of irrigation projects 
'Constructed/likely to be constructed 
On river Vansadhara by the Govern-
ment of Orissa and Andhra Pradesh 
so far? 

THE MINISTER OF IRRIGA'I"ION 
(SHRI KEDAR PAND.AY): (a) No, 
Sir. 

(b) Does not arise. 

(c) One major project is already 
under execution in A nd:i1r 1 Pradesh 
and two medium proje('ts are under 
execution In Orissa. O-rissa Gov-
ernment have intilmatpd tpat they 
propose to take up 25 medium and 
minor schemes in the Vansadhara 
basin. In Andhra Pradesh, one Dla] or 
proj ect is proposed to be taken up. 

6787. SHRI D. S. A SIVA PRA-
KASAM: Will the MInister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state the name~ Of par-
ties against whom the Monopolies and 
Restrictive Trade Practicps Commi~­
sion took action under Section 11 of 
the Act and Regulations 19 and 35 in, 
the year 1979 (J'an.- Dec.) in the 
States of Tamil N adu, Kerala, Andhra 
Pradesh and Karnataka? 

THE MINISTER OF LA "t.v~ JUSTICE 
AND COMPANY AFkAIRS (SHBI 
P. SHIV SHANKAR)· During the 
calendar year 1979, no enquiry was 
instituted by the M . R . T . P . Com-
mission under Section 10 (a) (i) of the 
Monopolies and Restnctlve Trade 
Practices Act on the basis of the 
1 eport of the Director of Investlga-
tion under Section 11 of the M.R.T.P. 
l'_ct and Regulations 19 and 35 of the 
M . R . T . P . Commission Regulations 
1974 against any party iu the States 
of Tamilnadu, Kerala, Andhra Pra-
desh and Karnataka. :Nor was any 
action taken against any party in res-
pect of enquiries insti~uted earlier 
In fact an enquiry under Sec·tion 
10 (a) (ii) instituted against MIs. 
Scuth India Viscose LImited, Coim-
batore on 31-12-76 was terminated 
and the charges vacated bv the MRTP 
Commission on 20-9-79 
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